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HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY ,THE FIFTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 19791 OF 2015

Between:

NarneVenkata Siva Prasada Rao, S/o. Ramaiah, Aged 40 Yrs, Occ. Private

Service Rl/o. H No. 1 5-31 , V H 5A and 58/103 Jayalakshmi Towers, Sth

Phase, Kukatpally, HYderabad

...PETITIONER
AND

1. The Commissioner, Road Transport Authority (RTA), Hyderabad, Telangana

State

2. The Assistant lvlotor Vehicles lnspector, Road Transport Auihority (RTA)

Hyderabad Central, HYderabad

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to lssue a writ, order or direction more particularly one in the nature of

writ of mandamus - declaring the proceedings of 2nd respondent vide No-426805

Dl. 12.2.2015 by impounding the registration certificate of the petitioner relating to

vehicle Honda city car bearing No. KA 03 IVP 5636 is illegal, arbitrary and

contrary to law and consequently set aside the same



l.A. NO: 1 OF 201S(WPMP. NO: 25554 0F 2015)

Petition under s3ction 151 cPC praying that in the circumstances stated in
the affidavit filed in sul)port of the petition, the High court rnay be pleased direct
the 2nd respondent to return the petitioner's Registratior certificate pertaining to
his Honda city car bearing No. KA 03 lvp 5636 by suspending the proceedings

426805 Dt. 12.2.2015 prending disposal of Writ petition

Counsel for the Petitioner: SRl. KIRAN PALAKURTHT

Counsel for the Respondents: SRI M. VIGNESWAR REDDY,
GP FOR TRANSPORT

The Court made the following: ORDER



THE I{ON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO. 19791 0F 2015

ORDER: (per the Hon'ble Sri Justice J'sreeni.uas Roo)

This writ petition is filed for the following relief:

'For the reasons stated in the accompalying affidavit

the petitioner herein prays that this Hon'bie Court may be

of""'""a to issue a writ, order or direction more particularly
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of writ of mandamus - declaring the

;;;;U; oi z"o .""po.,aent vide No'426805 dt t2 2'2ors

[v i-p."iai"s the registration certihcate of the petitioner

;Jd-s;" ;;ficle Hoida citv car bearing no KA o3 MP
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i1lega1, arbitrary and contrary to law and

;;;;q""",Iy -"et 
aside thi same and to pass such other

"ia.. l. 
o.i"." "* this Hon'ble Court may deems frt and

p.op". i.l. the circumstances of the case and in the interests

of justice."
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2. .Heard Sri M.Vigneswar Reddy' learned Government Pleader

for Transport appearing on behalf of respondents' No

representation on behalf of the petitioner'

3. The grievance of the petitioner is that he is owner of Honda

City Car bearing No. KA 03 MP 5636 Respondent No 2 issued the

vehicle check report on 12'O2'2015 and advised the petitioner to

pay Telangana State Life Tax and impounded the registration

certificate of the said vehicle'

4.IrarnedGovernmentPleaderforTransportcontendedthat

since the vehicle of the petitioner entered the State of Telangana,
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respondent No.2

Telangana Sr.ate

has rightly advised tht:

Life Tax through impugnr:d

petitioner to pay

proceedings. He
further submits that respondent No. 1 will de,termrne the Life Tax
and the said proceedings are pending before him.

5. Having considered the submissions n:ade by the learned
Government Fleader and after perusar of the rnaterial available on
record, it revr:ais that the petitioner has fiI,:d the present writ
petition questioning the impugned proceedinp,s <iated 12.o2.2or|
issued by respondent No.2 advising the petitioner to pay
Te.langana SLar.e Life Tax and impounding Reg:stration Certificate.
On O9.O7 .2015 this Court granted interim (lrder directing the
petitioner to dt:posit 2S%o of the tax demandecl within a period of
two weeks fronr that day. According to the re.arred Government
Pleader, proceeCings are pending before respon,lent No. l.

6. In view of the above mentioned facts and circumstanccs,
respondent No.1 is directed to pass appr:priate orders in
accordance wit.-r law after giving opportunity to the petitioner,
within a period ,rf three (3) months from the dat(r of receipt of copy
of this order. It is needless to state that the petitioner is granted
liberty to submit objections if any before respc,ncient No. 1 . The
amount depositr:d by the petitioner pursuant to the interim order
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d.aLed. O9.O7 .2015 is subject to the outcome o[ the proceedings

pending before resPondent No. 1

With the above directions, lhe writ petition is disposed of'

No order as to costs

As a sequel, pending miscellaneous applications, if any,

sha1l stand closed.
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SDIT.TIRUMALA PEVI
ASSISTANT RETRAR

//TRUE COPY//
SECTION OFFICER

To,

'l.TheCommissioner,RoadTransportAuthority(RTA),Hyderabad'Telangana
State

z. irr?-nssistant Motor Vehicles lnspector, Road Transport Authority (RTA)

Hvderabad Central, HYderabad
3. i#;-ca6 Snt- xtnAru PALAKURTHI, Advocate-[oPUC]
;. i;; cc.i.-ei ronrnnruspoRT ,High courtfbrthe State of relangana

at Hyderabad [OUT]
5. Two CD CoPies
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HIGH COURT

DATED:1 511012024
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WP.No.19791 of 2015

DISPOSING OF THE WRIT PETITION
WITHOUT CO:}TS
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